
AN THE CENTRAL ADMINISTRATIVE TRIUNAL 
I 	 AHMEDABAD BENCH 

O.A.No. 
LA. No 

DATE OF DECISION 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. . 

H 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? '< 

Whether their Lordships wish to see the fair copy of the Judgement ?'< 

4, 	Whether it needs to be circulated to other Benches of the Tribunal ? -i. 
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anlicant nrncin that he be 'iven bin due 

plan 

 

J, n. the iuupned order feted 3rd ctober 

I Pb en per his position in the seniority list 

notiPie! verb 	letter dnte• 	1th. 1nril , i7 end it 

noy bodecleror t1't t1 e 	'licant uhn is 03 

cn1ietoan' bo in et fle.no.1 in t'n 

eurlrtv ii't of 	 ñ T' 	n 	 15fl"cc 

5n11i ri hi n to he on 1  led at the seleci ion 

for the fOS t of (Thirf '*o1'et Tnsee tnr 	q conic 

in the vecnncies an 

enseseed by the nenpor' dent no.2 !s  lettec 

doted Cf/lb lfPb or in the olternative to deolore 

thai: the reni:oufents sboulri not t± 	fin&iis 

the proceed inpn of the eel. ection for the nest 

T tiated, vide i:unei orders ecinrin 
/ 

::r'c'• candidate, the eOnlcnnt who are duC- 

o..- seniority 

T' 	respondents have ii led detailed 

reply i aputlep the avernente nnfo in 

1 ic at. i on. 

2. 	 rp 	
elpiicent ''n 	iler tT'.n 

H: tb: i:i:e oP hn:i. 	ef this 

ee;liocticro, we 	r'd the lnnnned counsel for 

the cpclioaet as to whether thin aetter ore 

die onal oP fine ily by piviia dirotionn to 

there püidrit no.2 to consider tt çuontion 

of cl:•ibility of the resent aapli.cant in the 

on cit Y 	i E t Hitcr 	ti 	nri 1  ,] 	7 Anne 	r' 

and to e elipr$ at the  selection or the jont 

of fl'T sonic 2flflfl-_fSOfl in the VflOCfloiCE as 

assessed vIne repondnt 710.2' a letter dater! 

3rd 0ctober, 1905 v 	2 'nnrw'urp ''2. ''ee ie re-ed 



vocto for the ajjJlmcolt 	nitte tbat snob 

directions ass be niven  to the resuoecent no . 2 . 

e also nrrer thot the anelirant has retired 

on Plot ov, I °l1 and taernfore, if te applicant 

a elr elipible to be called at the selection 

for the cost of T"T in the. vacericy a seas re' at 

fnnexure /7 dated Prd Ictober, ?P2P then the 

ceo ondent no.2 also' shorlr 	 i±x pivinc 

the apel icant on tact basis :hn provisional 

;iroeotion and consequential benefits 

P. 	 1 earned advocate for the aplilicant 

1t L 	t 71 t 2C 	er 	flflp"pr 	tl ( t' 	lfl 	1 a 

annexed vitb ../31P/f2 the employees najead in t1-- 

P 
__- ].rov].elonal ha sic nthe aplicant be considered 

secordiaply. I earned counsel Cor the respondents 

suaatte that the nauropriate direction cn V be 

nive 	.e ponie 	or 	nderinn t 	 r 	 e  t' 

elipibility of tO  caplicant for his selection 

for tTi post of 2T1 , 

hearinr 	learned 

COUflSCi for tho applicant and reseondenl:s and 

consi form 	their submissions ye dispose of 

this netter finally by pi viup the appropriate 

directions to recnondentno.2 as under. 

p 	a c 

dhe  respondent no.? is rlirectecl to 
(1 

consider uhether thea pplicant is eli2iPle For 

selection for the nost of PP'T  in th vacancies 

as assessed viri respondent no.2's letter dated 

2rd °ctohar , I?Pfl Annesn re 	/ 2 or in the alternate 

vhethe.r h is entitled to e considered in the 

aeleotios in the penoral. 	ory in ta5  order 

ox 



• 10 on so , tio rrsTnnont 

nn-nn to t'1C 	 1njr tHat tin nliosnt 

is 	l \iiOlr to Po consirierei for seinction 

te vnconcis soir j 	rioxirni, 	or 

in tiro sonerni osteor in oriHr of senioritr1  

ie nay further then consinler 	1etor the 

:ipnlicnt 	is fit Iit 	or 	the pr000tior and 

so 	tile 	rosonrnt no.?. 	inclur'o the a pnli— 
,1 - 

cant's 	nao in the pa.n e.]. 	nIna,- ui th 	the persons 

whoo 	naes ore inolur'e 	in '-nre;:ure Yi 	rrte1 

1 - 
nn 	then consiler the 

nrointion 	OF t n n'nplicnnt 	no tho day on 

- -uoh mv of his rniors nnntri in t'lis 

--nex1r 	'1 12 1 0CoTQtC 	00 t1- nt hmsir. ko the 

ontire -1  or Pint 'ny, 12°1 , the 

rnnposnoot nn nov also cneninr 00(1 rlocirc. 

as tn wht htriefits on tis (ee.ue ''ror.otions, 

the n.oniionnt nos rintitlei 	i respect of :ay 

nn 	.Oi1072 noon 	p'consenientirtl 1_ellefits . If 

the npnlicnnt is a -,rieve Pp t"e ulti',ate 

0r1er of the CC3VO0(100t no.2, in thin 0000ratlon, 

berty to 0 1 1 ro-nc'i the 'riPunal 

nocoriin- ±y 	to i.OW. 	he resonent no.2 shall. 

incirn to nointsirncterl to hin, accorrinp to 

ruler, nplica'Je to the npoi icant ot the relevant 

oint o 	tnn. , uit1 'i,m t''e renin' of ?. iont'is 

free th rocoint Ot ts or'r. 'IC • l •  5P!7 

is nlnr, eirosn1 of alnn' ith t's 	'o 

or'hmr an to cnst. 


